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- 	
For the applicant 	$ None 

For the respondents ; Mrs. U. Sanyal, counsel 

When the matter is taJen up for hearing, none appears 

on behalf of the applicant. Mrs, U. $anyal is pent on 

behalf of the respondents. 

It appears from the recorti that noie appeazd for 
though  

the applicant on earlier occasions i) notice has been 

issi.d by this Tribizial, 	So, we are sati fied that the 

applicant is no more interested to prQceed with the case. 

In view of the above, the application is di#ssed 

for default of the applicant. 

( G.8. MAINGI ) 	 ( D. PU YASTHA) 
M1BER(A) 	 MEMBER(J) 


